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ORRER _(Oral)
Hon’ble Smt. Lakshmi Swaminathan. Vice-Chairman(Jd)
Meard both learned counsel for the parties.
Thaey submit that the facts and issues in the present
case are similar and are covered by the recent order
of the Tribunal in the case of Shri Harish Sahai &
Ors. ¥s. Union of India & Ors. dated 11-12-2002 (OA.

3233/2001), copy placed on record.

2. Noting the above facts and submissions of
the learned counsel, the present 04 is disposed of in
terms of the aforesalid order of the Tribunal in 04

3233/2001 dated 11-12-2002. ~No order as to costs.

(smt. Lakshmi Swaminathah)
Vice-Chairman (J)




